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IN THE CENTRAL ADMINISTRATIVe TRIBUNAL

PRINCIPAL BENCH
NEMDELHT

0.4 No. 1354/96

Ney Delhi, this the 21th day of January, 1997.
Hon'bls Smt.Lgkshmi Suaminathan, Member (J}

1. Sh.Babu Ram, Rigger Grade-I,
1.5.5. India .
Dalhousie Road, New Delhi-II

2. 8h.Devi Singh, Rigjer Grade-I
INS India
Dalhousie Rgad, N=2w Dslhi
I «e. Applicants
(8y Advocate Sh. A.K.Bharduaj )- ~

Versus

1. Union of India through
The Secretary
Ministry of Defence,
Central Secrgtariate, New Delhi.

2. Tha Chief of tha Naval Staff,
Naval Head Quart er{DCP)
New Delhi-II

3. The Commanding Officer,
INS India, Dalhousie Road,
New Delhi-I1I

... Rsspondents
(8y Advocate 5h, E.X. Joseph,Lsarned
" Senior Counsel

0 RD3ER (ORAL;

The applic ants who vere working as Rigger Grade-I

“with the respondents sre aggrieved that ths respondsnts
the
have failed to give then/a0m1331bla pay scale of

% 330-480(pr e- revised) & 1200 1800 revised scale)in terms
g,

oF Naval Headguarters 1pttev CP(aC)/osso dated 30 Aprll 82.

The respondants have Flled/short raply in drich thay h

ave

submitted that the subEét matter oF this 04 is Uﬂddr

examlnatlon at Naval Headquartsrs in consultation i thhe

Cadre Controlling Au*horify who is at Mumbai. They have
14

therefare, sought further time For Flnallslng the subject

1

m
atter and obtaln;ng necessary orders for Fitment of the

heir appropriate pay scale in ¢
with the Centrgal

applicents in t '
an SUlt.atj_Jon

G ini
Govarnment - Ministry of Finance
d °

2. In the Facf‘.s\




R

-2-
O.A; is disposad of at the admission stags with ths follou ng
diractions:-
(i) The respondents-shall pass a dstai 1 ed and speaking
order on tha claims raised by the applicants, treating
this D.A; it sslf as a detailed represasntation, uitgin a
period of three mqnths fron the‘daﬁe of raceipt of a

cepy of this order with intimation to the applicants,

No order as to costs, éimg;ﬁzn_;‘
(Smt,Lakshmi Suaminathan )
Member (J)
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